GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS
LOK SABHA
UNSTARRED QUESTION NO. 141
ANSWERED ON MONDAY, JULY 20, 2026/ASHADHA 29, 1948 (SAKA)

CSR SPENDING IN TAMIL NADU
QUESTION
141. Dr. T Sumathy Alias Thamizhachi Thangapandian:

Will the Minister of CORPORATE AFFAIRS be pleased to state:

(a) the total corporate tax collected from companies registered or
headquartered in Tamil Nadu during each of the last three financial years,
despite of Tamil Nadu's rank among States on this metric;

(b) the details of the total CSR expenditure reported as spent within Tamil Nadu
during the same period;

(c) whether the Government has benchmarked this return against the State's
tax contribution and if so, the details thereof;

(d) the number of Tamil Nadu-based companies found non-compliant with
mandatory CSR spending under Section 135 of the Companies Act, 2013, and
the penalty action taken in each of case;

(e) whether the Government is likely to consider Tamil Nadu is repeatedly cited
by the 16th Finance Commission of the Government as a State whose fiscal
contribution outpaces its return under devolution, if so, the details thereof; and

(f) whether the Government is considering a weighted CSR-direction incentive
for industrially lagging districts of Tamil Nadu such as Virudhunagar,
Ramanathapuram and the Cauvery delta and if so, the details thereof?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS AND
MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

[SHRI HARSH MALHOTRA]

(a): The details of total corporate tax collected in Tamil Nadu from the
Financial Years 2023-24 to 2025-26 is attached at Annexure-l.

(b): On the basis of annual filings made by companies in the MCA21 registry.
District-wise CSR expenditure in Tamil Nadu from FY 2022-23 to 2024-25 is at
Annexure Il.
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(c): No Ma’am. As per the Companies Act, 2013, the CSR obligation is linked
to its net worth or turnover or net profit of the Company. The above is not
related to the State’s tax contribution.

(d): Whenever violation of CSR provisions is reported, action against such
non-compliant Companies is initiated as per provisions of the Act after due
examination of records and following due process of law. In the last three years
i.e. 2023-24, 2024-25 and 2025-26, 04 companies in Tamil Nadu have been
penalised and penalty amount of Rs.2.36 crore has been imposed.

(e): The Government of India has examined the report of the Sixteenth
Finance Commission and the Explanatory Memorandum as to the action taken
by the Government of India on the Recommendations made by 16th Finance
Commission is presented in the Parliament and also available at
https://www.indiabudget.gov.in/doc/16fc.pdf.

The amount of devolution to States is made as per accepted recommendation
of the Finance Commission. The methodology and criteria for, inter-se,
distribution of net proceeds of taxes among the States is decided by the
Finance Commission for its award period. Also, no State has received tax
devolution lesser than their share as recommended by the Finance Commission
during the last five financial years.

(f): No such proposal is under consideration of the Government.
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Annexure-I

Refer to part (a) of Lok Sabha Unstarred Question no. 141 for 20.07.2026
Corporate Tax Collected in Tamil Nadu from FY 2023-24 to FY 2025-26

(Amount in Rupees Crore)

Financial Year

Corporate Tax

2023-24 71,330.26
2024-25 77,230.78
2025-26 82,210.61




Annexure-ll

Refer to part (b) of Lok Sabha Unstarred Question no. 141 for 20.07.2026
District wise CSR expenditure in Tamil Nadu from FY 2022-23 to FY 2024-25

(Amount in Rupees Crore)

SlI. Districts wise FY FY FY
No 2022-23 2023-24 2024-25
1 | Ariyalur - 0.24 6.89
2 | Chengalpattu 1.50 0.41 0.20
3 | Chennai 678.21 915.76 1,310.75
4 | Coimbatore 150.37 217.51 242.22
5 | Cuddalore 77.49 66.89 66.85
6 | Dharmapuri 0.66 5.60 10.08
7 | Dindigul 14.77 22.18 25.89
8 | Erode 31.48 39.90 35.67
9 | Kancheepuram 127.07 108.11 188.25
10 | Kanniyakumari 4.49 5.94 9.95
11 | Karur 16.83 15.85 19.13
12 | Krishnagiri 27.71 37.87 138.14
13 | Madurai 53.17 76.26 111.43
14 | Mayiladuthurai - 1.60 0.50
15 | Nagapattinam 3.94 7.59 14.33
16 | Namakkal 8.50 12.02 12.94
17 | Perambalur 1.94 217 4.52
18 | Pudukkottai 2.97 4.52 6.27
19 | Ramanathapuram 10.07 10.12 19.86
20 | Ranipet 0.40 1.46 -
21 | Salem 15.63 16.51 30.85
22 | Sivaganga 11.50 6.22 4.57
23 | Tenkasi 0.05 0.04 0.01
24 | Thanjavur 14.04 30.23 74.71
25 | The Nilgiris 13.59 11.30 26.59
26 | Theni 6.35 5.33 8.16
27 | Thiruvallur 54.94 34.84 61.39
28 | Thiruvarur 4.10 3.11 8.94
29 | Thoothukkudi 12.89 31.23 29.40
30 | Tiruchirappalli 19.65 24.61 41.61
31 | Tirunelveli 22.10 27.23 43.86
32 | Tirupathur 0.05 - -
33 | Tiruppur 2.29 2.51 37.73
34 | Tiruvannamalai 10.19 12.23 28.74
35 | Vellore 26.03 37.87 47.34
36 | Viluppuram 8.53 5.96 12.28
37 | Virudhunagar 23.94 35.18 35.17
38 | District not classified elsewhere 183.78 218.90 23.29
Total 1,641.23 | 2,055.31 2,738.49

(Updated data up to 31.03.2026)
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